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Mr. Speaker: He has explained that 
Mantrani is the wife ot a Minister 
and Mahila Mantri is Minister in her 
own right. 

Shri D. C. Sharma: My God! 
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Shri R. S. Pandey: May I know 
whether this very important fact has 
been taken into consideration by the 
Central Council of Health that mil-
lions of our people are weak because 
they are under-nourished and 
whether there is any proposal to pro-
duce certain vitamins and provide 
our people with them in order to 
make them strong and healthy? 

Dr. SushiIa Nayar: Some resolu-
tions have been passed emphasising 
the need to give attention to the 
nutrition of vulnerable groups-pre-
gnant women, nursing mothers and 
pre-school Children. It is very diffi-
cult for the Health Ministry to really 

take the responsibility for proper 
nutrition of the whole nation. 

Shri Sham Lal Saraf: May I know 
whether the Central Council of Health 
has taken note of the report that 
appeared in 1963 at the World Health 
Organisation that in India during the 
last six or seven years the incidence 
of chOlera has been the highest; if so, 
what action Government has taken 
to meet that apparent danger? 

Dr. Sushila Nayar: It is true that 
India and Pakistan, sub-continent 
are responsible for a major part 
of some of the communicable 
diseases which have been eradicated 
from many other countries. Cholera 
is one of such diseases. As I have 
said earlier, we want to take up 
eradication of cholera in a compre-
hensive manner. 

L.I.C. Policies of Indians living in 
Burma 

+ r Shri Kapur Singh: 

{ 

Shri Solanki: 
Shri Yashpal Singh: 

"450. Shri Gulshan: 
Shr! Narasimha Reddy: 
Shrl P. K. Deo: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that a large 
number of life insurance policies now 
matured are not paid by the Life 
Insurance Corporation of India to 
policy-holders, who are Indian citi-
zens and who have left Burma for 
good; 

(b) if so, whether the Government 
of India propose to take up the 
matter with the Government of 
Burma to repatriate all insurance 
premia paid in Burma in respect of 
Life Insurance Corporation of India 
policies or its units; and 

(c) the steps being taken in the 
meanwhile to make payments to the-
policy-holders? 

The Minister of 
B R. Bhacat): (a) 

~Iannin, (Shri' 
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claims of policies issued in Burma to 
Indian citizens who had left Burma 
for good, numbering less than 100, 
have not yet been paid. 

(b) There is no need, at present, 
to apply for repatriation of funds to 
India as the liabilities of the Cor-
poration in respect of their business 
in Burma exceed the assets in that 
country. 

(c) Since the difficulty has arisen 
on account of the direction issued by 
the Union Bank of Burnna that all 
payments in respect of policies which 
stand in the Burma Register should 
be made to the non-resident accounts 
in Burma of the policy-holders rep-
resentations have been made to this 
Bank. As a result, the Union Bank 
of Burma have since informed the 
Corporation that they would be pre-
pared to consider applications for 
transfer of policies to the Indian 
Register in individual cases on merits. 
Applications are accordingly being 
made. 

Shri Kapur Singh: Is there some 
serious difficulty in ascertaining the 
paid-up premia of the repatriated 
people and then make payments on 
the basis of that information? 

Shri B. R. Bhagat: It is better to 
follow the procedure which is adopted 
at the present moment rather than to 
commit LIC for the liabilities when 
the assets ani not transferred. In case 
there is some difficulty of course, that 
course would be resorted to. 
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Shri U. M. Trivedi: How is the 
Burma Government concerned with 
the question of payment of the policy 
money when it has become mature to 
those Indians who are already here? 
In what manner is the Burma Gov-
ernment concerned with the payment 
to be made by LIe? 

Shri B. R. Bhagat: It is on the 
Burma register because the Indians 
were settled there. So, the exchange 
control regulations of that country 
come in the way. 

Shri U. M. Trivedi: That is not a 
reply. The payments are to be made 
by the LIe because the liability has 
been created. That liability has to be 
discharged by the LIC. The people 
are in India and the LIC is in India. 
How does the Burma Government 
come into the picture in such a case? 

The Minister of Finance (Shri T. T. 
Krishnamachari) : As these contracts 
have been entered into in Burma, 
they are subject to certain conditions 
imposed by the Burmese Government 
in regard to keeping of assets in 
Burma, irrespective of whether they 
are Burmese or non-Burmese 
nationals. Therefore, that has to be 
cleared ·by that Government. The 
contract has been entered into in 
Burma and not in India. 
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Shri T. T. Krishnamachari: do 
not think that during the visit at. my 
colleague to that country matters of 
this nature were decided. Of course, 
the question of the assets of Indians 
was mentioned, but no clear decision 
has been taken. 
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Shrl N, Dandekar: While I agree 
that the contractual position is as 
mentioned by the Finance Minister, 
could the LIC consider giving loans 
to these people in India, say, to some 
reasonable extent of their policies, 70 
or 75 per cent, so that while the other 
thing is being negotiated these people 
are not put to any difficulty? 

MI'. Speaker: It is a suggestion. 

Shri T. T. Kmbnamachari: The 
suggestion might be communicated. 

Shrl A. P. Jain: Ordinarily, a con-
tract is governed by the terms of tht 
contract and not by the place where 
it is concluded. Is it some law of the 
Burma Government or is it the terms 
of the contract which come in the way 
of making payment by the LIC to the 
person insured? 

8bri T. T. KrishDamachari: Sir, 
should not presume to lay down the 
law to the person of the eminence of 

. my hon. friend, but the position really 
is that the contract was entered into 
in Burma and when you enter into a 
contract in Burma the Burmese law 
obtains and they have to keep the 
assets in that place. Therefore, un-
less We are clear of Our position that 
we could withdraw the assets that are 
necessary for US to fulfil the contract, 
we cannot take any action. As regards 
1lhe suggestion made by the hon. 
Member on the other side that there 
might be an interim relief, it is a 
thing to be communicated to the LIC. 

Shri Bhagwat Jha Azad: If this 
~igning. of the contract is the only 

. hitch in the way of payment, may I 
know whether the Government of 
Burma has accepted in principle to 
transfer those policies (from the 
Burma register to the 'Indian reg'ister 
or will each application that is being 
forwarded be taken an other conside-
rations? 

Shri T. T. KrishBamach~ri: The 
answer given by my hon. colleague is 
very clear, namely, that the Union 
Bank of Burma has promised to 
consider these cases. It is very diffi-
cult to say whether they would do it 
on the basis of a principle applyine 

to all or they will consider it on the 
basis of individual cases. 
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Shri Bishwanath Roy: May I know 
whether the Government have come 
to know of the amount of the insur-
ance policies taken out by Indian 
citizens in Burma? 

Shri B. R. Bhagat: We do not have 
the information. 

Roche Projects Ltd. Bombay 

+ 
"451 J Shri Kishan Pattnayak: . 1 Shrlmati Renu Chakravartty: 

Will the Minister of Finance lte 
pleased to state: 

('a) whether the Enforcement Direc-
torate of Ministry of Finance carried 
out a search of Mis. Roche Produc~ 
Ltd., at 28, Tardeo Road, Bombay-M 
in May, 1964 for under-invoicing and 
other foreign exchange infringemen~; 

(b) whether certain incriminatin/: 
evidence was found; and 

(c) the reasons for doing nothing 
further although almost six months 
have elapsed? 

The Deputy Minister in the Mini»-
try of Finance (Shri Rameshwar 
Sahu): (a) The premises of Mis. 
Roche Products Ltd., at 28, Tarde. 
Road, Bombay, were searched by the 
Enforcement Directorate on the 8th 
May, 1964 for suspected infringements 
of foreign exchange regulations. 

(b) Several documents have been 
seized. 




